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Captain Brijesh Chondra Avasthi Applicant
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Union of India & others b Respondants. | D

Hon., Mr. Justice U.C. Srivastava, U.C.

Hon, Mr, K, Chayva, Adm, Mamber,

(Hon. Mp, Justice U.C. srivastava, \sC)

The applicant was granted Emergency Cﬂmmissiﬁnrf
as Socond Lieutenant with sffect trom 1.11,1964, af£ar completion
of training in ‘the Indian Military Academy Oehradun, when
Emorgeney wns over, a policy decision was taken and a larqe
number of officers from army we.e released in a phased programme,

from

consecuently the applicent wes also releascd/army weesfe
15.8,70. The applicant was selected and granted MeC,.L, Commission
and posted as licutonant on 10.1.1972 in & substantive capacity.
The epplicant continued to remain in N.C.L. and his scruices
we e ooverned by the rules knouwn as N.,C.L, Rules, Under the
N,C.Le Rules, there is provision for extenslon for three yearsa,
but it ap; ears thsat the extension was not granted to the applizant
The non-orant of sxtension to the applicant was cha%langeu in

the High Uourt by by ﬁay of writ petition Wo, 192/77 connectea

with writ petition No. 1162/77 end the ke High Court vide

its order doted 22.585 allowed the writ patitions and the
order dated 23,12, 76 wea guashed ond it was directed that the
applic-nt shall be entitled to the costs, In pursuance of the
orasr of the High Court the applicant was granted axtention

upto 31.3,88 vide oruer dated 9,4,87, Thus, thercat'ter, no
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compelling circumstances, craatau hy the mupanq.ant&, qids.ri ,:ﬁ,

v

. = 5ol 5
‘N . ectually work, But so far as leavs is nnnc’nrnsd ha i’ nn'bi””_,. 3?' m \
e, : to leave i.8. leave with pay, leave without pay, Earnsd Leave : u‘ﬁﬁff:.
) Helf pay leave and tho respondents withput adverting tniﬁa nﬁﬂ.ai“‘“‘ ‘
| firoated the antira periuu as Extraurﬂinary leave, The said -.igé?ﬁw
? p - - decision of the reapnnnants is not in nnnfgfmity WiERNthat X i:;;;

| : , rulas and has no legs to ﬂtﬂﬁdt-ﬁ'l! order dated 9.4.370!1!‘!&%11:*& W}” '
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is quashed and the respongante are directed to decide the question

of le ve and emoluments ete within a perioa of two months of .
communication of this order. No order e o costa,

V.C.
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| Allahabad Ut, 30.10.91
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